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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Sr‘. No | Date Order with Sigmature |
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Registrar ;
1 §.2.96 Original Application is disposed of .
at the admission stage with @ direction to 97\ Uzvf\\o Q l A
: the applicant to m3ke an appedl to the 01} 14, U5,
’ N
appropriate depdrtmental authority against ['\M) i

the orders contained in Annexure.4, under Ge. J_?/

O\J\Q \
CL.S.(CCa)Rules, It is also girected that@u,[j\%.ﬂo_ L:‘)Lw:?

the impugned a@nnexure shall not oper@te

[
unt il the cé@se is ex@mined @nd decided I “ Qs;ae\gmw

by the appellate authority and a gecision

in this regard is communicated to the g O/
applicant. P <3
In view of the fact that two M J\‘“
. ' oy
pérallel difhafilitles have visited the —_—
and the i
applicant,nthé cumulative effect of both | C7.0196

is likely to cause considerable strain Ejﬁj’;"

to the applicant, shri Ashok Mohanty,
learned Senior Standing cCounsel(who was

heard in the mdtter) is requested to kuke

liaise with the concerned departmental q}_@q MM
authorities with @ view togetting the | 9 1 I%
appeal, when submitted by the applicant, OAY
disposed of very expeditiously soon after

it is rece iveg.

Hind over copies of the orders to u-'/ QJ«\MN
the counsel for both sides. -
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